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MHA to Lok Sabha: 2152 cases of deaths in judicial custody,
155 in police custody

https://timesofindia.indiatimes.com/india/mha-to-lok-sabha-2152-cases-of-deaths-in-
judicial-custody-155-in-police-custody/articleshow/90380779.cms

A total 2,152 cases relating to deaths of persons in judicial custody and 155 relating to
deaths in police custody were recorded in 2021-22 (until February 28, 2022) by the
National Human Rights Commission (NHRC), the home ministry informed the Lok
Sabha on Tuesday. Replying to a question, MoS (home) Nityanand Rai revealed that
UP accounted for the highest cases of deaths in judicial custody (448) in 2021-22, while
Maharashtra reported the highest deaths in police custody (29) that year. NHRC
announced total compensation worth Rs 4.53 crore in 2021-22 in 137 cases of custodial
deaths, lower than Rs 4.88 crore of compensation money awarded in 161 cases in
2020-21. In the last five years, disciplinary action was taken in just 21 cases of custodial
deaths. However, the prosecution was not directed in any of the cases.

As per NHRC data shared by MHA, there were 1840 judicial deaths across the country
in 2020-21, 1584 in 2019-20, 1797 in 2018-19, 1636 in 2017-18 and 1616 in 2016-17.
Police custody death cases with NHRC stood at 100 in 2020-21, 112 in 2019-20, 136 in
2018-19, 146 in 2017-18 and 145 in 2016-17.
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West Bengal: 10 burned to death as violence erupts in
Rampurhat after TMC leader's Kkilling

https://www.republicworld.com/india-news/politics/west-bengal-tmc-politician-killed-10-
people-feared-to-be-burnt-to-death-at-rampurhat-articleshow.html

In a shocking incident, at least 10 people are feared to have been burnt to death at
Rampurhat in Birbhum of West Bengal. According to local sources, a mob murdered a
local panchayat leader at his residence on Monday, and as a result, violence erupted,
with several houses set ablaze in an alleged act of vengeance. Tensions are now high
in the area as the killers are yet to be identified.

According to local sources, a Trinamool Congress politician was allegedly killed by
unknown assailants. As a result of the killing, there was widespread violence that took
place in the area and around 10-12 houses were burnt down. According to sources, 10
people were killed in the fire.

The Fire officials said that a total of 10 dead bodies have been recovered, with 7
retrieved from a single house.

According to Republic Bangla's Senior Editor Mayukh Ranjan, none of the houses in the
area has been left with a single male member after the killings. According to him, this is
one of the biggest political violence that has taken place in recent times in West Bengal.

Local sources said that many were locked inside their houses before the buildings were
set ablaze by the attacking mob. Police are now at the location and investigation is
underway.

Post-poll violence in West Bengal

This is not the first time an event of political violence is taking place in West Bengal.
BJP, Congress, CPI(M), TMC and ISF were up in arms over the violence which claimed
at least 16 lives after the declaration of poll results last year.

Incidentally, one of the petitioners who moved the Calcutta HC over the post-poll
violence in the state. At the outset, the 5-judge bench comprising Chief Justice Rajesh
Bindal and Justices IP Mukeriji, Harish Tandon, Soumen Sen, and Subrata Talukdar
directed the NHRC chairperson to form a committee to examine all complaints
pertaining to the violence.

In its report submitted on July 12, the NHRC committee had opined that the situation in
the state is a manifestation of the 'Law of Ruler' instead of 'Rule of Law'.

Ruling that TMC's allegations of bias against the NHRC panel don't hold merit, the
Calcutta HC agreed to order a CBI probe in cases of murder and crimes against women
on August 19. It also entrusted all other cases referred by the NHRC to an SIT
comprising IPS officers Suman Bala Sahoo, Soumen Mitra and Ranbir Kumar. Directing
the state government to hand over all documents and records to the investigative
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agencies, it warned that any obstruction in the course of the probe will be taken very
seriously.
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India Today/ The Week/ Latestly/ The Print
Over 2,150 cases of deaths in judicial custody in 2021-22:
Govt

https://www.indiatoday.in/india/story/over-2150-cases-of-deaths-in-judicial-custody-govt-
1928310-2022-03-23

https://www.theweek.in/news/india/2022/03/22/over-2150-cases-of-deaths-in-judicial-
custody-in-2021-22-qgovt-tells-lok-sabha.html

https://www.latestly.com/agency-news/india-news-over-2150-cases-of-deaths-in-
judicial-custody-in-2021-22-qgovt-3501517.html

https://theprint.in/india/over-2150-cases-of-deaths-in-judicial-custody-in-2021-22-
qovt/884129/

Over 2,150 cases of deaths in judicial custody and 155 deaths in police custody were
reported by the National Human Rights Commission in 2021-22, the Lok Sabha was
informed on Tuesday.

Union Minister of State for Home Nityanand Rai said Uttar Pradesh recorded the
highest number of 448 deaths in judicial custody in 2021-22 till February, while
Maharashtra reported the highest number of 29 deaths in police custody during the
year.

The NHRC announced a total compensation of Rs 4.53 crore in 2021-22 in 137 cases
of custodial deaths, lower than the Rs 4.88 crore compensation awarded in 161 cases
in 2020-21, Rai said in reply to a written question.

There were 2,152 cases of deaths in judicial custody in 2021-22, he said.

In the last five years, the minister said, disciplinary action was taken in just 21 cases of
custodial deaths.

As per NHRC data shared by the home ministry, there were 1,840 cases of deaths in
judicial custody across the country in 2020-21, 1,584 in 2019-20, 1,797 in 2018-19,
1,636 in 2017-18 and 1,616 in 2016-17.

As per the NHRC data, the number of police custody death cases stood at 100 in 2020-
21,112 in 2019-20, 136 in 2018-19, 146 in 2017-18 and 145 in 2016-17, the minister
said.
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WB Guv Jagdeep Dhankhar says Human rights decimated in

state after Rampurhat deaths
https://www.republicworld.com/india-news/politics/wb-guv-jagdeep-dhankhar-says-
human-rights-decimated-in-state-after-rampurhat-deaths-articleshow.html

West Bengal Governor Jagdeep Dhankhar has asked the state Chief Secretary to
submit an urgent update about the killing of 10 people in Rampurhat, West bengal on
March 21. He has expressed deep pain and shock after the incident and said "Human
rights are in decimation and the rule of law has capsized in West Bengal".

The Governor, expressing his condemnation, said, "l am Considerably pained and
disturbed at the horrifying barbarity at Rampurhat that according to the DGP has
already claimed 8 lives. This is an indication of the nosedivng of the law and order in the
state."

Republic Bangla's Senior Editor Mayukh Ranjan reported that none of the houses in the
area has been left with a single male member after the killings. According to him, this is
one of the biggest political violence that has taken place in recent times in West Bengal.

'Rule of law has capsized in West Bengal'

An urgent report has been demanded from the Chief Secretary. "I have emphasised on
several occassions that we cannot be a state that is synonymous with violence culture
and lawlessness. The administration is required to rise above partition interests, which
inspite of cautions is not being reflected in reality. | call upon the police and the
Government to be vigilant on these aspects to deal with the matter professionally. |
have called upon the Chief Secretary to send me an urgent update on the incident. This
matter makes it very difficult to resist that in the state of West Bengal, Human rights are
in decimation and the rule of law has capsized," said Governor Dhankhar.

10 people burnt to death in Rampurhat

According to local sources, a mob murdered a local panchayat leader at his residence
on March 21, and as a result, violence erupted, with several houses set ablaze in an
alleged act of vengeance. Tensions are now high in the area as the killers are yet to be
identified.

According to local sources, a Trinamool Congress politician was allegedly killed by
unknown assailants. As a result of the killing, there was widespread violence that took
place in the area and around 10-12 houses were burnt down. According to sources, 10
people were killed in the fire.

The fire officials said that a total of 10 dead bodies have been recovered, with 7
retrieved from a single house. In response to the post poll violence in WB in 2021, the
National human Rights Commission had submitted a report on the request of the
Calcutta High Court. In its report submitted on July 12, the NHRC committee had opined
that the situation in the state is a manifestation of the 'Law of Ruler' instead of 'Rule of
Law'.

Hindustan
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https://www.livehindustan.com/uttar-pradesh/prayagraj/story-human-rights-team-
arrived-to-investigate-death-in-police-custody-6085834.html
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Jharkhand High court: iz S & #m¥ 7w srareft 3 swfsrat v R geres,
T HgE ° Faw amme AL
https://www.jagran.com/jharkhand/ranchi-jharkhand-high-court-compensation-given-to-
dependents-of-criminal-killed-in-central-jail-government-should-make-rules-in-three-
months-know-important-remarks-of-court-22563238.html
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